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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 86 of 2022. 

 
Sri Dibakar Bhattacharjee 

 
  -vs- 

State of Assam. 
 

Advocate for the Petitioner:- Mr. P. Chakraborty 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 04.04.2022.        
 This Bail Petition filed for the accused Prahlad Gogoi, u/s- 439 Cr.P.C, in 

connection with Gingia P.S Case No. 24/22, u/s- 420/379/411/468/471 IPC r/w 

sec. 53(1)(a) of the Assam excise Act, is taken up for further hearing as the 

called for case diary is received. 

 Heard the learned counsel appearing for the accused as well as learned 

Addl. P.P. and carefully perused the materials available in the case diary. 

 The Facts leading to filing of the instant bail petition u/s- 439 of Cr.P.C, in 

brief is that on the basis of secret information on 08-03-2022 at about 5.30 p.m 

vide Gingia P.S GDE No. 311 dated 18-03-2022, a Naka checking was done on 

the N.H-15 and intercepted a truck bearing registration No. AS-25-EC-2017 at 

about 7 P.M. On checking, the driver of the vehicle produced the challan of raw 

turmeric to be delivered at Silliguri. But on being searched, Kingfisher Strong 

Beer-500 ml-99 cases, Toborg Strong Premium Beer 500 ml- 640 cases, Total= 

739 cases of Arunachal beer have been found inside the vehicle. Therefore, the 

driver of the vehicle namely Kazimuddin Seikh, helper Azmir Ali and one Prahlad 

Gogoi were apprehended and the truck, the documents produced, and the 

materials found inside the vehicle were seized in presence of witnesses. 

 In that respect O/C- Gingia Police Station, lodged an ejahar on 19-03-

2022, giving rise to Gingia P.S Case No. 24/22, u/s- 420/379/411/468/471 IPC 

r/w sec. 53(1)(a) of the Assam excise Act. After that the apprehended accused 
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Prahlad Gogoi was arrested along with the co-accused persons and forwarded to 

the court and thus since 20-03-2022 he has been in judicial custody in 

connection with this case. 

 It is submitted on behalf of the accused that he is totally innocent. 

 It is also submitted that the accused Prahlad Gogoi, took lift in the said 

seized vehicle for going to Tezpur and that merely on suspicion he was arrested. 

 Now on perusal of the case diary, it is seen that after forwarding the 

accused to the court i.e 20-03-2022, nothing has been done by the I.O towards 

investigation of the case. It is also found that in his note dated 20-03-2022, the 

I.O has mentioned that the accused Prahlad Gogoi was merely travelling in that 

seized vehicle. 

Considering these facts and circumstances, I find it a fit case to allow the 

bail prayer made for the accused Prahlad Gogoi. 

Accordingly accused Prahlad Gogoi is allowed to go on bail of Rs.15,000/- 

with a suitable surety of like amount to the satisfaction of the learned Elaka 

Magistrate. 

      Send back the C/D.  

 

 

 

 


